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CENrRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BE!Df • ALLMiABAD. 

Allahabad this the OSth day of &eptember, 2003. 

original Apelioetion No. 331 of 2012. 

Hon•ble Mr.JUstice R.R.JC. Trivedi. Vice-chairman. 
Hon 'ble Mr. D.R. Tiwari, MeNber• A • 

• 

or. a.JC. Mishra s/o Sri Krishna oeo Mishra 

Presently working as Vice Principal. ICendriya 
VidyalayaNb. II. Ordnance clothing Paotory, 

Shahjabanpur. 

•••••••Applie&nt 

counsel for the applicant a- Sri s.K. en 

VSRSUS .. -- ....... 
1. Ke ndriya Vidyalaya ~ngathan through its 

Commiasioner, 18, Institutional Area, 
st\Aheed Jeet sinoh Marg. New Delhi. 

2. Assistant Coanis•ioner (Administration)• 

Xendriya Vidyalaya sangathan, 18, Institutional 

Area. Shaheed Jeet Singh Marg. New Delhi. 

3. Vi jay Jtumar Jadoo. Principal, Kendriya Vidyalaya 

llo. 1, Shahjahanpur • 

•••••••• aespondents 

oounael for the res;pondents a- sri N.P. Si119h 

0 R 0 E R (Oral) 
- - 4119 - -

By Hon'bla Mr. Justice R.R.K. Trivedit v.c. 

By this O.A filed under section 19 of Actainistrative 

Tribunals Act. 1985 • the applicant has challenged the 

appoint11ent of respondent No. 3 aa Principal and baa Jabyed 

for direction to the respondents to proraot the applicant 

as Principal. 

2. 'Ihe case of the applicant is that he was ... 1ect.a4 

and appointed as Vice Principal 1n the year 1996. The 
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reapondent Mo. 3. junior to the applicant.. baa been proaoteil 

as Principal igaorino the clailll of the applicant • 

2. On behalf of the reapondent• alongwith suppl. c.A 

filed on 24.02.2003. minute• of D.P.c held on 06.06.2002 
cl'- " ' ha,,. been filed. It ha a been eta ted t.ha t 1n thi a IM•ting 

'' eli9il>l• senior moat Vice-Principals have been considered 
~_..._,. 

against the-Pos~ The applicant• s name was not considered 
very low 

in this JMteting of o.P.c as he was7in seniority posj,tion. 

The applicant was considered in another D.P.c .. •tin; held 

on 03.01.2001. The name of applicant u •ntioned at sl. NO. 

32. However. he could not be considered as the A.C.R reurks 

were not available. The name of the applicant was considered 

in next o.P.c meeting held in the same year on os.10.2011. 

This ..eetino of o.P.C was for consideration of 18 Vice­

Prlncipals whose names were not considered for want of record. 

The D.P.C found that applicant was given gradin9 'Average• 

in A.C.R and thus he could not be selected. The appli•nt• s 

name was again considered by tbe D.P.C in its meeting dt. 

20.03.2002. Again on basis of grading 'Average• in A.c.R. 

he could not be selected. 

3. considering the facts and circumstances. in our 

opinion. no injustice has been done to the applicant. 

Respondent No. 3 though junior to the applicant was selected 

on account of his better grading. we do not. find any merit 

in this o.A and is dismissed accordingly. 

4. There will be no order as to costs. 

~~·- . 
Ma"1>er- A. 

QL-- ---r-·f 
vice-chairJUn. , 

/Anand./ 


